IM THE CENTRAL ADMINISTRATIVE TRIBUMAL, JAIPUR BEICH,

JAIPUR

Date of orders 20.1.19%4
0.A,No0,.354,/1993

SURESH CHAND MEENA Applicant

Y

Mr,¥ngesh Gupta Counzel for applicant ~

Vs,
UNION OF INDIA AMD OR3. s Respondents
Mr ,M,Rafiq ¢ Counsel for respondents
CORAM :

The Hon'bls Mr.Gopal Krishn2,Judicial Member

The Hon'ble Mr,0.”.5harmi,Adminicstrative Member

HON' BLE MR,GOPAL KEISHNA, JUDICIAL MEMBER 3

.Shri Suresh Chand Meen2a has filed this
appli~dtion under section 17 of the Administrative
Tribun2les Act,1995,wherein he has pr3yed that Annex,
A/1 A2ted 16,2,1923 by which his prder of promotion
ag 7U.,D.C. and ponsting at Ahmelabad was cincelled
mly be et 2cide, He has further prayed that in
view of his personal difficulties and hiz good
performince - he mdy be retlined at Jaipur, The

while
applicant/wor¥hng in the Centril Grouni WaterBoard,
Jajmuar, was promotsd as UD,C, 2and was trancferred

to Raipur on +he 83id promotisn, He represented

CQ&*" against his posting at Raipur, The posting order



2=

was modified 3nd he w2s transferred to Ahmedahid,
However, he did not join at Ahmedahad either,His
cése 1S that in fact he wats not relieved by the
respordents for joining 3t Aﬁmadabad. Consequent
on his not joining 2t Ahmelabad,the promotion

order was cancelled,

hasbeen
2. No reply/filed on beh3lf of the resporndents,

By order dated 12,10,1993 the Tribunal had @iFected
that if the reply is nét filed within four weeks

no reply would be entértainéd. Since no reonly has
been filed till d2teswe are not entertaining the
reply. In view of the facte and circumstinces of
the }:resent ca@se the oral request mdde by the
ledarned co‘unSel for the reSpoﬁients to review this
order dated 12,10,1923 3and permit him to file

reply now is rejected,

3. The learned counSel for thé respondents
hag, sta3ted that the 2pplizant deliberdtely avoided
‘joining at Ahmedahad 3apd it was not that the
respondents did net relieve him for joining at

Ahmedabad,

4. We have hedrd theledrned councel for the
parties and have gone through the reccrds, The
led3rned counsel for .the dpnlicant hads stated hefore
us now that the applicant is willing to vjoin at

C,Wh Ahm2d3héd on promotion as J,D,C, The respondents



are row, therefore, directed to grant him
. Gk order at
promction 3s U,D.C. 3nd post him at Ahmeddgad,and the /

Annex.A/1 is set aside to this extent.

S. In case the 3pplicant desires to be
retained a't Jaipur in view of his person2l
circ'Jnstancés he may nyke 3 representition,3fter
joining @t the new place of posting for his
transfer back to Jaipur and the respondents

shall consider such 2 request symp3thetically,

6. The 0,A,stands disposed of with no

order as to costs,.

( 0.P.shan ’33 ( gopal Krishnma )
Adniv.Member Judl ,Member



